IN THE HIGH COURT OF JAMMU & KASHMIR AND LADAKH
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level roller skating player. Whereas, petitioner no. 2 and 3 are parents of
young roller skating players, who too are actively associated with the sport
and are directly concerned with the training, participation and selection of
the players. Thus, they plead no personal/private interest in the /is.

It is stated that the matter involves ongoing conduct of the events and
activities which are affecting the selection process of players for higher
level competitions, including national championships, thereby directly
impacting their careers and future prospects. So much so, the
entry/participation fees are being collected from large number of players
without issuance of receipts and maintenance of proper records which
require immediate intervention.

Heard.



Notice.

Ms. Sagira Jaffer, learned assisting counsel accepts notice on behalf

of respondent No. 1 and 2; Ms. Anshuja Tak, accepts notice on behalf of




